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Original- Applicati n No; 375 .r 1992
S.K.Dixit • • ••••• • Applica nt••

Varsus
Union of lndi 6- t he r s , ·....... R.3pcnd5nte.

WITH
Original Applicati n No: 376 af 1992
P.K.Oube, • ••••••• Appliclmts.

Versus
Union of India & ere. • ••••••• Respondants.

WITH
Origin.l Appliciiition No: 460 .f 1992
M.K.VYiii~ • •• • • • •• ApplicW'lt s ,

Versus
Union of India A: ethers • ••••••• Respondants.

WITH
Original Appliciiition N.: 461 af 1992
V.K.Katriil • • • •• ••• Appliciiints.

Varsus
Union .f India & cathars • • • • • • •• RaspentJents

WITH-
Original Appliciiitin No: 462 Dr 1992
O••P.Kushuvaha • ••••••• Applicants.

Vereus
Unien of India A: .thers • • • •• • •• Respondents.

WITH
Original Applicatien No: 463 of 1992
A.K.Srivastava ·...~... Applicants.

Versus
Union of IncHa A: others • • •• •••• Respondents.

WITH
Original Appllcati.n N.: 464 .f 1992
B.V.Galvalkiiir • ••• •• • • Applicants.

Versus
Union .r India A: .thers • ••••••• Respond~nts.

WITH
Original Application No: 465 .f 1992
Smt. H.l.Khalri • ••••••• Applicants.

Versus
Union ef India A: others •• • • ••• • Respondents.

WITH
Original Application Nil: 466 .r 1992

0. Harish Kumar • ••••••• Applicants.
Versus

Union of India &. others • ••••••• Respondents.
WITH



}

Origin&! Application N . 467 er 1992t

S.K.Shukla • ••••••• Applican t e ,
Versus

Unicn of India &: ethers • ••• • •• • Respondents •.
WITH

Original ApplicOition N : 468 cf 1992
Sure nd ra Kum.r • • •••• • • Applicants.

Versus
Union or Ind iii &: ethens •• •• •••• R II 5 pond ent s •

WITH
Original Application Nell: 469 .f 1992
O. B. Ma gha • ••••••• Applicants.

Versus
Union of India s cth~r5 ••• • • • • • Respcndents.

WITH
Original Application NO: 470 of 1992
A.8.Khanwalker • • • • •• •• Applicants.

Versus
Union .f IncHa &: .thers •• • ••• • • Respondente.

mwITH
Original Application Ne: 471 of 1992
B.K.Bhatta • • ••• • • • Applicants.

Versus
Union ef Lnd i a &: there • ••••••• Respondents.

WITH
Original Application Ne: 472 of 1992
B.R.Singh • ••••••• Applicants.

Versus
Unien of India &: others • •• •• ••• •

RespDndents.
WITH

Original Application No: 473 if 1992
R.P.Gupta • ••••••• Applicants.

Versus
Union of Inafia &: ethers • • • ••••• Respondents.

WITH
Original Application No: 474 .f 1992
R.K.Teuari • ••••••• App Lf ca nt e ,

Versus
Union of India & others • • ••• ••• RE!sp.ndents.

WITH



Original ·Applicatleo. Ne: .374 .ar 1992
1', , r \..'. f':I r.r-.

T.it Msh-ra
,... . ,.. , t ~ I •• '""

•••••••• Applica nt. ~
I

Versu~
Unian_er In 1a & at~er•. .....,... Respanllent

Hon'ble Mr. Justice U.C.Srivaatava, V.C.
Hon'bl. Mr. K.Obayya. M.mbar-A

(By Hon'ble Mr. Justice, U.C.Srivastava, V.C.)
Shri C.P.Srivastava has put in appearance

in thia csse ana haa pray•• for iaposal of the
case. The l.arn•• c~uns.l for the reaponll.nts
Shri P.~athur prays for time to fila Counter
Affidavit. It i. not nec.ssary to grant tima
for the aam. a8 alml1ar .att.r ha. be.n di.posad
of by·tha Bombay Bench and 8. well a. Allahabad
Ben~h. Therafor., tha prayer of the laarned
counsel ror the re.pondents is rafusad and tha
cass ia b.ing decided by hearing tha counsal~'for
tha parti•••

2. In this c••a, aftar hearing, w. ar. of tha
opinion that,tha juag••ant which i. ~allvarad at
Bo.bay ana which has b.an followad hera at
Allahabad will hold gaDa. The applicant app.ara~
in a writtan tast of Offica ..Clark in r••pons. t.
an advartise ••nt issued by tha Railway Sarvic.
C.mmission~eo.bay. Tha ~x.mination took place
at various centres, the applicant was declara.
successful in the written test and called for

I
, I

interview. The applicant was declared successful
in the .election ror the post of Offica Clark.

CommissionThe Railway .erviceA Bombay informed the applicant
that his name has been sent to the Cantral
Railways for appointment as Offica Clerk. After
waiting for a considarabla period when ·the
applicant did not get appointment, the applicant
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approached the authorities and yaa told that certain
enquiries in the irregularitiee which took place
are going on and he should UQit for scme time more.
lateron, a fresh list wa5 publiahed on_21.12.1986
in the In.ian Express - and the name -
of the epplicant did not figure in the list. H.
represented against the same, but after failing to
get any response a legal notice was sent and there-
arter this application was filed before this Tribunal
with a prayer that the respondents may b. airected
to offer appoint.ent to him on tha poet or Offica
Clerk or upon any other equivallent post on the
ba.i. of his result as declared by the Railway

any valid reas?n. If there wa.so.e roul play in
the inclusion or his na•• , obviously, the applicant
was to be given an opportunity or he shoul. have
been apprised of the necessary racts to enable him

service commission.

3. In the written statement riled by the
respondents it has been stated that the cau.e or
action arose and examination,'was conducted by the
Railway Recruit.ent Boara, Bo.bay ana a. auch in no

aa.iniatratien.
casa the pre.ent petition Ie cognizable by the/

In the- vigilance enquiry certain te.pering were round with
the result the applicant' a na.e ",as dropped and .,.'
that'. ~h~, he waa not given appoint.ent. In caee,
hie appoint.ent would have been given, a communica-
tion woula have been made. Un.oubtedly, ~~

h.s -••~~. the persoA/passed the exa.inatlon, he or
as the case may be, and the reeult declares then
the applicant should not have been dropped without

to submit reply and meet anything which was against
him. But on the basia of the Vigilance Enquiry,
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the .pplic.nt .hould not h.va baan daprived fro.
tha .ppointment in wh~ch h. baca••• ntitl.d ag.inst
one of the vacancie~ yhich was advertised. No
parEon, ahoule ba deprived of hi. right. which'
.ccru.d Dr which naca.sarily will .ccrua on account
of tha foul pl.y by the .uthoritia. unla •• ha i.

not guilty or h•.w •• n t givan .n opportunity of
haaring. Accordingly, tha .ppli~ation i. allow.d
and th !eSpOndents are directed to hald .n .nquiry
into the .att.r •••• ci.ting the applicant with tha
sa.e and in ca•• no foul play on hi. part;1a ;.f~euM
the applicant ahauld not have be.n d.priyad af hia
.ppoint ••nt becau.a ao.eon. ha. be.n foun. guilty.
Tha enquiry .htuld ba cempletad within three ••ntha I

fro. the d.t. of ce•.unic.tion .f this ordar. In
ca.a, the entir. ax.mination hae baan cancallad and
none of tho•• who appeared in tha exa.lnation got
the appointment ~han the .pplicant will hava n.
ca.a of hi•• ppoint.ent •. But in ca,., .o.a
.ppoint.ant. have be.n ••d. and .vary ca.. has to
be decided on ••rit. aa indicat.d .bov., tha anquir
about tha applicant'. case ••y ba ••da within
thrae .onth.f'r •• tha .ata of c••~nicati.n of thial
order. In~c••e, ••_ of the peraon. a,ra requir.d
to app.ar in Viva-Voce te.t and th.ir written- . . I
,ax.mination is accepted. but has not been cancellad

.
they may appaar in the Viva-Voce .xamination.
This is a part of tha .alection it.elf and incase
they succeed their result may ba declarad .na
thay may ba givan appointment accordingly.
The application stands disposed with thesa
diractions. No order 8~,tO costs.

/

P ,I • ~ ., • •••••• Contd/- 4
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CGPy of the judge ••nt ahall b. placed on every
file.

I

Vi ce';'Cha1rman

Allahabad Dated: 9.2.1993
(JU)
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